
BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH, NEW DELHI 

M.A. NO. 18/2026 IN EXECUTION APPLICATION NO. 77/2025 IN 

ORIGINAL APPLICATION NO. 575 OF 2025 

THE MATTER OF: 

Mohd Saleem                                                               …. Applicant 
Versus 

 
Central Pollution Control Board & Ors.                     …. Respondents 
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    NDOH : 21.05.2026 
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NO. 

Particulars Pages 

1. COMPLIANCE  AFFIDAVIT  ON BEHALF 
OF  THE  RESPONDENT N0.-2, UTTAR 
PRADESH POLLUTION CONTROL 
BOARD. 

 

2. ANNEXURE- 1 

A TRUE COPY OF THE LETTER DATED 
18.11.2025 ALONGWITH RECEIVING. 

 

3. ANNEXURE  -2  

A TRUE COPY OF REPRESENTATION 
DATED 21.11.2025 MADE BY APPLICANT 
AND OTHER MEAT-SHOP 

 

4. ANNEXURE  -3  

A TRUE COPY OF THE ATTENDANCE 
REGISTER OF THE MEAT-SHOP OWNER 
AND THE BILL/SUPPLY OF FRESH 
BUFFALO MEAT MADE AVAILABLE ON 
THE SPOT, WHICH IS OF M/S RAYVAN, 
RAIBAN FOODS PVT. LTD., RAMPUR 
MARG, BULANDSHAHR ROAD, HAPUR, 
GSTIN-09AADCR4133K1Z9, QUANTITY 
155 KG., M/S AL-SAQIB EXPORT PVT. 
LTD., 11 KM. MILESTONE OF NO GAJA 
MADARSA, ALIPUR JIJWANA, HAPUR 
ROAD, MEERUT AND TWO OTHER BILLS 
ATTACHED WITH THE SAID BILLS AND 
THE LIST OF MEAT-SHOP OWNERS WHO 
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ARE SELLING THE MEAT AFTER 
SLAUGHTERING BUFFALO FROM THE 
ABOVE MENTIONED SLAUGHTER 
HOUSES IN BULANDSHAHR. 

5. ANNEXURE  -4 

A TRUE COPY PERMISSION/CONSENT 
GRANTED BY THE UPPCB AND A 
PERMISSION ISSUED BY THE APEDA 
ARE COLLECTIVELY BEING ANNEXED. 

 

6. ANNEXURE  -5 

A TRUE COPY PERMISSION/CONSENT 
GRANTED BY THE UPPCB AND A 
PERMISSION ISSUED BY THE APEDA ARE 
COLLECTIVELY BEING ANNEXED. 

 

7. ANNEXURE  -6 

A TRUE COPY PERMISSION/CONSENT 
GRANTED BY THE UPPCB AND A 
PERMISSION ISSUED BY THE APEDA ARE 
COLLECTIVELY BEING ANNEXED. 

 

8. ANNEXURE  -7 

VAKALATNAMA 

 

 
 

Respondent No.2 
                                                                          Through 

 

                                                                          
                                                                          (HARSHITA RAGHUVANSHI) 

                                 Advocate for the Respondent No.3, Chamber No. 439, 4th Floor, 
                              Block D, Additional Building Complex, Supreme Court, New Delhi-01 

Mobile No. 8090217309 
                                                                         E-mail: harshitaraghuvanshi@hotmail.com 
 
Dated: 18.05.2026 
 

New Delhi 
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IN THE COURT OF 

Suit/Appeal No. 

In re: 

VERSUS 

these Present shall come that I/we 

The above named." 

JURISDICTION OF 201 

.Plaintiff(s) or Petitioner(s) 

Appellant(s) Complainant(s) 

.Defendant (s)/ Respondent(s) / Accused Know all to whom 

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: 

To take execution proceedings on paying separate fee. 

..do hereby appoint 

To act, appear and plead in the above-noted case in this court or in any other court in which the same 
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately 

for each court by me/us. 

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review, 
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary 

or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage. 

To file and take back documents, to admit and/or deny the documents of opposite party. 

To withdraw or compromise the said case or submit to arbitration any differences of disputes 

that may arise touching or in any manner relating to the said case. 

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all 

other acts and things which may be necessary to be done for the progress and in the course of the 

prosecution on the said case. 

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and 

authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the 

power of attorney on our behalf. 

Advocate 

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or 

his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose. 

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all 

hearings and will inform the Advocate for appearance when the case is called. 

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the 
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he 

shall receive and retain for himself. 

And l/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us 
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case 
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once 
the fee is paid, I We will not be entitled for the refund of the same in any case whatsoever and if the case 

prolongs for more than 3 years the original fee shall be paid again by me/us. 

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have 

.Day of.. ....201 Accepted subject to the terms of 
been understood by me/us on this 
the fees. 

Client eient 

I ldentify the Signature/Thumb Impression of Below Mentioned Person, 

Anuj Kumar Chaubey Signed in My Presence. The Cirentw Offcer-I 
U.P. Pollution Control luurd 

Lucknow 

M.A. NO. 18/2026 IN EXECUTION
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH NEW DELHI

APPLICATION NO. 77 OF 2025

IN O.A. NO. 352/2025

MOHD SALEEM

CENTRAL POLLUTION CONTROL BOARD & ORS.

18th March
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Anuj Kumar Chaubey posted as Law Officer 1 in UPPCB

Respondent No.2

Advocate, Enrolment No: UP 4975/2012 Chamber No. 439, 4th Floor, Block-D, Additional Building Complex, Supreme Court, New Delhi. Mobile No: 8090217309; Email: harshitaraghuvanshi@hotmail.com

Harshita Raghuvanshi
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Harshita Raghuvanshi
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